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LOK SABHA 

Tuesday, 1 7th July, 1956 

Tl , , Lok Sabha met at Eleven uf the 

Clock. 

[MR. SrBKER in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I) 

1 2  NOON. 

PAPER LAID ON THE TABLE 

REPORT 01' INDIAN DELEG ATION TO NINTH 

\VoRLD HEALTH ASSEMBLY 

The Deputy Minister of Health 
tShrimati Chandrasekhar ) :  I beg to 
lay on the  Table a copy of the Report 
of t he Indian Delegat ion to the Ninth 
World Health .\ ssembly, held in Geneva 
in May. 1955 [ P laced in Library See 
No. S-240/56 ] 

PETITION RE: STATES REORGANI­
SATION BILL 

Shri Sivamurthi Swamy ( Kushtagi ) 
I beg to present a oetit:on signe<l by 
6668 petitioners relating to the States 
Reorganisation Bill ,  1956. 

HNDU MINORITY AND GUARDIAN­
SHIP BILL-Concld. 

Mr. Speaker: The House will now 
take up further consideration of the 
motion for consideration of the Hindu 
Minority and Guardianship Bill as 
passed by Rajya Sabha. 
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I may inform the House that the 
Business Advisory Committee at its 
silt ing held on the 5th September 
1955, during the Ten th Session · had 
recommended three hours for thii 
Bil l .  The time a l locat ion was no�. 
howe\'er, reported to t he House as the 
Commit tee had further recommended 
that the Bill might not be taken up 
during that session. 

I take it that House agrees w:�h 
recommendations of the Business Ad­
visory Committee in respect of thi.:; 
Bil l ,  namely, th at three hours ma" be 
al lotted for thi£ B i l l .  

Shri N. C.  Chatterjee (Hooghly ) :  w.! 
have already saved about 2 \  hours 
yesterday. We finished one Bi ll \'ery 
quick1y. I a m  suggest ing that a l i t t !�  
exten�ion of t ime may be al !owed for 
this Bill, as it : s an  important Bi : ! .  
Thert are some clauses which requ i re 
ver,v carefu l a t tnit ion I hope t ile 
House wi l l  agree that \\" :? should ex­
tend the time by I or 1 � hours. 

Shri Raghavachari (Penukonda ) : 
.; !so want an extensio!"l of t ime, ex­
clud :ng the half hour already spent .  

The Minister of Lega l Affairs ( Sbrl 
rataska,r ) :  I ha\"c no objection 

Mr. Speaker: We J-.ad put down 3 
hr,urs. We wil l  a l lot 4 hours now. 

Shrimati Renu Chakravartty {Bas:r­
hat ) : There are a number of amend­
ments. Therefore, 4 hours will be the 
mm1mum that will be required, 
because the second reading should be 
taken clause by clause. 

Shri N. C. Chatterjee: Even if we ex­
tend it by H hours, we shall h"ave 
-iaved I hour, because we saved more 
than 2l hours yesterday. 




